
Sachin 

06.06.2025 

IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI 
COURT-V 

(Special Bench) 

Item No.-502 
IB-322/ND/2021 

RA/71/2024 
 

IN THE MATTER OF: 
M/s. Natraaj Transport .….Applicant 

Vs.  

M/s. TRN Energy Pvt. Ltd. …..Respondent 
 

SECTION 

U/s 9 IBC Order delivered on 06.06.2025 
 

CORAM: 

SHRI MAHENDRA KHANDELWAL, 

HON’BLE MEMBER (JUDICIAL) 
 

MS. ANU JAGMOHAN SINGH, 

HON’BLE MEMBER (TECHNICAL) 
 

HYBRID HEARING (PHYSICAL & VC) 
 

PRESENT: 

For the Applicant : Mr. Hitesh Sachar, Adv. in RA/71/2024 
For the Respondent :  

For the IRP  : Mr. Ramkripal Sharma, IRP 
 

ORDER 
 

RA/71/2024:- 

 This is an application filed under Rule 11 of the NCLT Rules, 2016, 

seeking directions to the Non-Applicant No. 1 to revive the CIRP in company 

petition i.e. IB-322/ND/2021. Ld. Counsel on behalf of the Applicant is present 

and Ld. Counsel on behalf of the Corporate Debtor is also present. Ld. Counsel 

on behalf of the Applicant submitted that on instruction, he wants to withdraw 

the present application. Liberty is granted to the Applicant to withdraw the 

present application i.e. RA/71/2024 and the same is dismissed as withdrawn. 

 
 

 

  Sd/-        Sd/- 
(ANU JAGMOHAN SINGH) (MAHENDRA KHANDELWAL) 

MEMBER (T) MEMBER (J)  


